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R

of the Limitatidn Act forcondonation of delay. We

are of the opinion that this prayer of the applicant

be accepted. We aéCordingly accept itand allow the

applicant to withdraw the petition with liberty to

file a fresh petition. g
3. With the above observation, the petition ,@

s finally disposed of. |

JM.e 2o 39, - -~

f
E. .

——

Lucknow dated 30.8.90
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';9' : Central Administrative Tribunal, Circuit éench, Lucknow,
' _./" }' \ ) & * . '
' ~ Registration (0O.A. No. 143 of 1988)

Vihod.Kumar - eso Petitioner '“\
» ,

Vs. G
Union of India & others .. Respondents
r@b | Hon'ble Mr, D.K, Agrawal, JM

o 2 Hon'ble Mr, K. Obayya, AM

JUDGMENT

(Delivered by Hon'ble Mr. DK Agrawal ,JM)

_ , Sri Mohammad Ilyas for the applicant and Sri
a : brief

R.B. Tewari, holding/for Sri I.M. Quddusi, are present,

2. This application under Section 19 of the

.. ; Administrative Tribunals Act, 1985, was filed on

5-10-1988 for issuance of a direction to the respondents

L . e
not to teminate the services of the applicant. {

However, it transpires that the services of theyi

applicant were termlnated on 30th September, 1988.

. -
The petition was filed on 5-18-1988. In this view

. . of the matter, the learned counsel for the applicant
#; B ~ wanted time to file an application for amendment. The
' time was granted to him but he did not file any
application for amendment. We do not find any
justification to grant more time to file the application
for amendment. Thereupon, the learned counsel for the
applicant statedbefore us that he may be allowed to

withdraw this petition with liberty to file fresh

petition with an application under Section 5 of the




of the Limitation Act forcondonation of deléy. We

are of the opinion that this prayer of the applicant

be accepted. We aéCordingly accept itand allow the
applicant to withdraw the petition with liberty to

file a fresh petition, i

/ ~

3. With the above observation, the petition /i

st finally disposed of. >

AN ' C JJM. 2:79y %\?&’ e
E.S.

Lucknow dated 30.8.90
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- No, 3-5/85-CGES/ 1k
, - Govt. of Indis
e Central Govt, He
o ~ 9-&, E

Office Order

The following persons

( Casuzl Laborer) on daily
effect Irom 16,4,85
1985. They will not

- not be en

1

Veges badss @ g
or rthe dz
be paid on ‘sundays ang

t;t ed for any kind of laave also,
}/gi. VinodlKumarkanaujiaé o
2. SheRaj Kumare

3¢ Sh. Laxami Kante

4. She Viéhal Sha;ma-

( Dro . H,
Chief Me
Central Gov
uc

-

3
e ~
/ Copy to:e

1o Individual Concerned,
-« 26 Me0sI/C CGHS, Dispensary No. 1
' and necessary action,

L - 3o Accour:t Section CGLS, Lucknowe(t
: T :

y3

~

089-3

alth Scheme |
ena Pratan Marg, Luckn-w-1 |

are hereby enge

te of thier jo

’@d?’é/f/L?s

De chau&hﬁry'

e

Dated : 164485

i/

£Cd as water man

« 10/= per day witr
ining to 30th Septe,
holidzcys ane will,
CGES, CMO, Office

CGHS, Dispensery No.I
QGHS, DiSpenéary'No.III
CGES Disyﬁnsapy'Noglvh‘

diczl Officer
to Healtt Scheme
know, ‘

y& 4 for information

Vo copies)
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Ne. 3-0/86-CGHS/10y ) & [ -— X
Govt, ef Indlg :5‘544’
. Central Gevt, Health Scheme,
9=A, Rana Prateap Marg, Lucknew,

OFFICE ORDER |

. ! '
The fellewing persens are hereby engaged as Water man
(Casual labourer) en daily waces basis @ P, 11,25 ner day
w.e.f. 2904.86 to 30th Se‘pt., 1986 er earliar. ‘J

‘They wWill not be paid on Sunday and Holicavs and will

net be entitled fer any kind of leave Also., They should remort

fer their duty te the respective M.0,1/C of the Disnensgsrv
noted against each,. :

S1.Ng, Name ‘ ?iacé,nf Postinq
14 Sh. Vined Kumar C.G.H,S., (W8, Of‘ice.,
24 Sh. Ram Praskash Yadav, CGHS, D%Shenéng.ND. 3.
3. Sh, Fida Hussain, CGHS, Dismensary N», 2
4, Sh. Dénesh Kumar, ' CGHS, Disnensa~v Ne, 1,
5 Sh, Vishwanath, CGHS, -Dispensarv Ma, %.
6o Sh. Ravindra Sinch Rathor, CGHS, Disnens-ry Ne. 5.
' i.\ AR ——vi
: )f"L——_ /i

(Dr. P.B.De Choudhuré)
Chief Mefiical Officer
Central Gevt, Hegalth Schere,

Lucknnw,
Copy to:-

1 All Individual concerned,

2 M,0,1/C CGHa, Dispensarv Mo, 1,2,3,4, < 5 far
Infecrmatian ang necesgary action,

3. Acceunt Sectien, CCHS, Lucknew,

4, PAO, LHMC, & Hosnbtal, New Delhi,

—_—
AR (N e
f/?')/bk 0(1%79 %MK ///_-,
mv/“ Q_/£yku‘ Chief Medical Officer
2

M) o Central Govt, Yealth Scheme,

_%2 %V1k~c/0/ 1§‘ﬂ, Lucknow,

37y 87
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L4
further order ada

Inst th
In CGHs Luckney, e

acant pest >
with effect frem 3.10, &6, p D. I;Staff

wédes in wrrking d~ys enly, He

! .5. He will re art
te M.0.I/C cGHs, Dispensary Na, 5, at 7,30 A,M. on 4.10.56.

gz (¢ 4/ ,
- //
(Dr, p,B,De Cheoudhur -
Chiet Medical oeeidr
‘Central Govt, Health Scheme,
: Lucknow,
Copy to :- o :

L—1. sh, Vined Kumar,

2. Acceunt Section CGHS, Lucknew (two ceples,),

3. The M. 0. I/C CGHS, Dispensary No, 5, in response
te his previeus letters for rosting ef 3 gr~up D
Staff immediatly there for public intrest,

A

<) g -
J | .
S /v (/% ? Chief Medical Officer
' ( \ Central Grvt, Health Scheme,
M ’M.—\A/Q . ‘ Trnicknow,
tk/= /5af>%>ﬁ’7,44/0\ 2
\ S/107d 0
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R @l‘. . upla, & on 30th of every month, j[
L 'B Sc., M.B ,B.S.
‘ PHYSICIA™! & SURGBON i CLINIC
. Ex-House Officer, Civil Hospital, Lucknow. Gela Markct,
Ex-M.O, 1)C. PMH.S. . Sadar Bazar,
Ex-A.BD.M.O, Railways _ Cantt. Lucknow.
Ex-M.O.I/C. Lions Club(Lko ) - -
Bx-M.O.1/C. Coopsrative Ho;pital, U.p. Dated ...\‘Z..'. L) %6 I

Member of [.M,A. New Dethi
Regd. No. 20465
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NI CF FOSTS .IMDLA A s

o O o DEPARTIME g
IOFFiCE OF THE PCYTMAS 2 G2k &rL U.r. v*Rvugﬂ LUpVNOW-226001. ’ 'ﬂkl
o - | ot A

- TO, ) e 1 N , _('

- 1-A11 u;Clonal Lirectors In U Circle, | v po Ty
2-A1l1l S8P0s/5FCs/SSRiMs/ SRIs in Ur Circle. C :

1 3-All Pcstrmasters Grado 'L/ Head Postid o;geratig U" Cireld, |

t o <=-All. uup; .1"“/C\,D in U.P, Circle. 13 ol
, . 5=Al1l MO.I/c. in U.F. Circle - k

- 6-Supdt. PSFs, Aligarh, . ‘_4‘.{@@@\44“‘&\& < ,y/:,;

v ! 7:M.nuger,' M1 Motor ‘Bervices, Kanp . wmifm a} )
| 8~Manager, R.L «C+, Lucknow, ‘;[(;u;._,m,‘z_,...:\ ;
’ P O=All Unlona/1 ssociations in U Circle. =% - | 5

i j .
:l\a"O.a /HsG./all 3ection SUPervicors in BF Circle.

| | l1-Dircvcter Acctt. (Postal) Aminaibacd, Cucinow,
' . \
| |

I
Abvcrptlon of Casual la:JOurcrs in the 11<,ht of
Supreme Court, Judozrent.

‘ * 9 6

'N:‘o: Ac.'A'/R-B/2/Ch-II,‘ dated at Lucknow,‘thé /5 /2/838.
A copy of Dlrectpr General Posts, H wwW=Delhi~]l letter no. !
‘f'</95/“7-sp13 I, dtc. 10/2/88, on the above subject is eant

“ rew:Lth for 1r)_frrmc¢1qn, gu:Ldancc A’ necessary action, !

\.{ -‘ .
P : The cate of ; rayveent of arrears as s‘tipulatc_cl in para.l
S (iii) be adheared to StrictRy & should ¢

made posrtlvely [by
~2542.88, The (‘etall<_~ statement showing the name of the |

employoq,gthe total amount o arrear paid seprately should‘ be

#sent sc as to reach this office Dy 2¢-2-35 wositively, in .
dupllcute aguret:seu Lo J .10, Pudoct __..,lICl\ office, Lut‘kniow
4 7 for onw“rd subnigs :mn to, D"t';'.' for \sycklng a]“]otmant of auutlonal
" fuan'lf requux.c.. . |

| .

& nil .repor‘tl 1f any m}'\y Nlso 'lbl_c:as':: Le soent, i
,\\ . ‘,, . . | - | | f: I. }i
D.A.: One. (As above). . | ~ ”'w’:g_/&?/——-
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to tho daya on whioh tiiay notuelly puaifor duby undor 4y
Lot e ocUDvertment with o pald woolly ofi ae menbionsd ni (v
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N pasual workaro, : '
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L (Am) Whers work of mera.Yhan yne type 4o to Lo nasformed Sl
Clae 5%“7‘GUb'tha'yWEvlbut~cnqn type of wor'i Qoan ot adavll g
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Sub: Absapticn of Casual labourers in Ih light of = |
Supreme Court, Juigzrent.

i . ‘
LR IR I . .

Nos Ac.'A'/R—8/2/Ch-fII | dated at Lucknow,the /5 /2/88

. A copy of Directer Genglal Posts; Hew-Delhi-1 letter no. | °
t</95/"7--SPI3 I, dtc¢. 10/2/88, on the aoovo subject is eant
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fo its beneficiaries covered under the Scheme and

appointments are only made to the regular vacancies as

per provisions of Recruitment Rules of the concerned

posts. Casual laboures are engaged against the seasonal

post of waterman through Employment Exchange and not appoint-
ed as per statement of petitioner, contained in this

paragragh,

e

5, That the contents of para 6(2) of the applicatién

it is sfated that the petitioner may be Scheduled Caste

and of registered with the Employment Exchange.

' ~in reply to
6. That/the contents of paragraph 6(3) of the

appli€ation it is submitted that the wnskilled laboures

are engaged in this Organization through Employment Exchange

against the seasonalvsanctioned post of Weterman each year

Tbat in reply to the contents of para 6(4)
of the applicant it is submitted that the petitioner was
again engaged as waterman agzinst the seasonal post

from 29,4,86 to 29.9.86 as his name was sponsored by the
Employment Exchange, Lucknow against the requisition of

waterman in 1986 as per annexure 3 of the petition,

84 That in reply to the contents of para 6(5)

of the application it is submitted that the appointments

of Group 'C' and 'D' émployees under the Central Government
Health_sﬁﬁeﬁe , Lucknow are made by the Chief Medical Officer

now designated as Deputy Director so vacancies under

L3



. @

" Medical Officer Incharge, CGHS Dispensary No.'5 does not

arise, Further vacancies under CGHS are filled as per

Recruitment Rules of the post. So statement of petitioner
under para 5 is wrong and baseless. The petitioner being
unskilled labour was engaged as waterman with effect from
2%?4?86 tq 29,9.86., Keeping in‘view of his family probléms
the applicént was engaged as daily casual labour wifh'éffect

from 3ﬁ10‘1986 and was directed to réport for duty to -
Medlcal Officer Incharge Dispensary No.'5 as casual labour
not as Nursing A551stant as stated in the pet;tlon filed

by the applicant.

9. That the contents of péra 6(6) of the application

are false ’honce denied because the petitioner was unskilled
1abour and engaged as Daily causal labour so dlscharglng the
duties of Nursing ASslstant by the applicant does not arise,

as there was sufficient staff at Dispensary No.5 iei Dresser

and Nursing Assistant;

&

—jgéﬁqid approved rates by the Government of India existing
Y

‘-..,10,_;"- .- 2
e @571in the office of the deponent as well as in other

Central Government Departments,

11 That in reply to the contents of para 6(8)
of the petition, it is stated that the petitioner was

engaged as unskilled casual lsbour at the rate of Rs.14/-

per day wef 3.10,86 so as such salary aad other benefits

like increments, pension and leave etc. equal to regular

employees cannot be given to the petitioner as alleged)



There is no exploitation of petitioner as alleged

becausé thé applicant being unskilled lébour engaged

‘as daily casusl labour on humanitarian groundsand
terms and conditions of his job were clearly mentioned-

in Annexure=~4 to the petitiony

12:.  That in reply to the contents of para 6(9)

of the pefition, it is submitted that it is g again

mentioned that petitioner was engagéd as unskilled casual

labbur wef 35iQ.86 and he was assigned the duties of |

casual labour at Dispensary No.5 as he performed during
o his seasonal waterman period{ So the statement of the

petitioner working as Nursing Assistant is baseless

and wrong as he used to mention again and again. It is

further stated that the a0p11cant as rer certificate of

Lucknow vide their letter No.X214/l6/85 dated 15‘4.85 and

P so his name was sponsored as unskilled labour in the

year 1985 and he was sponsored &x uxzkikkedxkabamexin "

{/Efijjfl thaxyaax wiskilled labour despité’of the fact he was “Z—
"‘ .

/7 —‘___Zl/" .
1n possession of requlslte technical experience., Again

after passing one year his name was remain as un-

skilled labour and was'again sponsored as waterman vide
letter Noi6/79/86 dated 267686 against the requisition
of water -man of the office of the deponent, inspite of

the fact he has additional experience certificate from
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. to 5

t of
d'labour whenever requisition to the post

unskllle " .t.vely.
ositiv
Nurszng Asslstant were sent in 1985 and 1986 p

' d
is name should have been sponsore

put if he was skilled hi
, a in not

put it was not happen, SO it shows that he was 1
. | e in the

having the requisitie qualifiﬁatioh and exeerelenc

year 1985 and 1986 as prer Annexures 8 & 9 attached
with the petition, It is further stated that Shri S.

Srivastava was engaged as Nursing Asslstant against the

sponsored list of Employment exchange in the year 1986

put the petitioner was not sponsored by Exmployment

Exchange imxihaxyxaazx for the post of Nursing %551stant.
Hence tﬁgfoo;;e;;;oiﬁo£-ihe petitioner is wrong and

deniedd "

137 Thet the contents of para 6(10) of the
application are wrong;'hence deniedy and in réply
it is stated that fhe petitioner{was.called for
interview against the.application received in response /
to advertisementrdated 30 Sept 87 and subsequently
called for interview of 5ﬁ1588'Employment Exchange
had raised objection, therefore the same was dropped

and no appointment were made in that advertisement.

It is further stated that the petitioner has neve

worked as Nursing Assistant in CGHS as alleged bW

J
¥

14/ That the contents of paras 11, 12 and

~are wrong, hence deniedﬁ /

15: That the contents of para 6(14} of th/

1

application are denied because there is no quj

-‘ %0 absorb the applicant unless his N 0 2




by

~ to absorb the applidan# unless his name to the

post of Nursing Assistant sponsored by the Employment
Exchange on reguisition and the appointment will be

made as per Ruless

16, That in reply to the contents of
para 6(15) of the application it is stated that

the petitioner being enqaged as unskilled labour cznnot

be appointed as Nur51ng ASslstant. Therefore, the
question of absorption does not arise. He may be

appointed as per rules:

v‘fe | 17, That the contents of para 6(16) of the

application'needs no reply, as it has already

reiterated in para 13 above.

18/  That the Reliefs sought by the applicant in

hlS appé{catlon are not tenable in the eyes of Lawi

- 19 1In view of the facts and qircumstances )

stated above, the application filed by the applicant

is lisble to be dismissed with costs to the Rijifggents?
Deponent

Lucknow, | '

Dated: | S Nov.' 1988

Verification

- e

I, the above named deponent do hereby verify
that the contents of parégraphs 1 & 2 are true to my
pe rsonal knowledge, those of béregraphsdéfiy to ({;

ére believed by me to be true on the basis of recordgéizlﬁ~‘

and information gathered and those of paragraphaj):>




are also believed by me to be

true on the bagis of legal advice. No part of this

affidavit is false and nothing material has been

concealed Ca/”/A
Deponent,
Lucknow,

Dated: \g” Nov; 88
)

I identify the deponent who has signed
before me and is also @ rsonally known to me and

signed on ’ at am/pm in the

& o
Court compound at Lucknow, —

(V K. Chaudharl)
Advocate High Courty

m m@{%ﬁ'

B

] ti’tu

b aﬂ@s‘

{CA.%4J- | CﬁﬂA

','s tu.. u/:g[“‘_ ,,,,,,,,,,
ourt Compeu, 9. w.wdiu
Date... T T S
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L ‘ Be:foz*e ’ohé Central ﬁdminis'azative Tribunal Allahabad
S | R | Bench 9 Circuit Bench, Lucknow,

\ﬁf ' Vinod Kumer es _ ee  ee  Applicent

\_ ~ Union of India end Others ee Res:pond‘en"ts

&'\j | | .A. No 3'.43 oi: 1988

Fixed IOr 5 "I 89

Ea——

-

Refeindsr Affidavit of the spulicenia |
B / 1, Vinod Kumer sged sboui 25 years on of

Sri Ram P;a,sad /0 Servant Querters, Balrampur HOspiwl

LucknOw d0 hes e‘oy s0lemnly.affim as unde¢ - ,
1 Contents Of para 1 of.counter : affidavit need no reply.
\Z 001_; u_ez;ts of para & Of counter aiiidavi need no reply.

¥
[

i)

Con tenis Of para 3 Of commex aiﬁdavio need no reply.
With regard 10 conten s Of peara 4 ib is submi b‘i.ed

- e e

'tha,t me applicam was nOt appOIn‘ted as waterman .

I W.e,‘_f»- 3 i©‘86 The applicant Was appointed On o
e ‘,.j vecent post of group 'B' staff and nOt On the p post
&

of seasonal Ya’if'a.‘bezz‘mt»m.
5. That cOnients Of para 6(2 p] O:f the applicatiOn are
re-iterated as the contents thereOI are nO% denied
. by the msponden%,s. | o 'Mv
6. Contents Of pare _ 6(3 ) °I the amlicatiOn are
?e-iterawd as conten oé ther eOf have no{ baen»
%‘?;\‘?\ @(\y\\.L cIc-.m ed_in paia. 6 of ithe cOunier affidavii,
8 | ' Te That contents Of para 7 mxed of counter aIIida.vin
_ need nO reply., . .
8, With regards to contents Of para 8 1t 1s submit.ted )
~ that the staff of Nursin.g attendenis pOSt’e was under'




Medical Ofﬁcer Incharg;e, C.G.H, S Dispensery I\IO 5
and ®Was axisting vecant and was required 0 ba

filled in public interest and the zppOinment of
the epplicent as Nursing Attendent was in public

interesi and 1% is denied thai the same Was done
keeping in view Of e family clrcumsiences Of
the epplicent, The gOVernment wOrk is done in

public. 1n136r68t and is nov done Dy wey. of .
coneessiOn as alleged in une comter eifidavit..

I i 1is Anotally wrong ’cham the applicant was appointed

2 as casual labows ‘mrt. the applican'b was appo iy ted
-51’1‘}. = 07.9 Vot o)
as N‘ursing Attendant iand 'ohe{w plican'o perfanmed

ihe dutles Of Nursing Attendant, The respondent
hes mmcmﬂx cleverly noy disclised the duties
'I‘he;-e 1s nO casual Iabour post in C.G.H.8-

dispensazy §9. O, In_I ¢t in dispensasy NO, &

these &re tneLpésts of Diessel, Nursing Attendam.,
Chowkidar end Safaiwale end these is no posy

NN

0f casual lsbOur, Ths aprlicent Was sppointed
‘as Nursing fvtendsnt Ouu Of the aforessid four
posts of group D’ steff. It has no% been
disclosed as toﬁwflat is the naﬁbura of &utieé
0f casual labour,

9, Contents Of para 9 or the cemter a:ﬁda,vit |
are denied, There 1s n0 posi by the designation
of Casucl Lsbour in dispensary O, 5. There
are aforesald four posy in dispensé;ry KO; 5

~and n0ne else,

10, Contentis Of paca 10 of 'che counte.. aitidavit
are denied. The approved sates are as under ®

PR

YA 0AIR
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Lucknow..ﬂnskilled ¢ o .L-8-86 ‘(.0 ‘51-1.-8'7 @ Rs. 18-70

Lucmow. .Unskilled vor 1'2-87 tO 31»1-88 @ RS 20-'15

ﬁucknow..’i}nskilled ces 192-88 onward @ Rs, 22«78

v i

1.«. Contentis: OI pare 11 °:£ colmter a:ﬁfida.vit goes
10 show thai- the respondents had been explouing
the applicant &S they were peying arbitrary
rate 0f wages aga,ins'b tn0se prescribed Dy tne
Central GOVernment znd Labour Hiniswy end Labouf

. Commissioner. The. salary leave,. pension. and Otwer
4 beneiios sh@uld have bem = made aVa,ila.ble 0

10 me applicent in view of the pronouncanenu |
by the Hon'ble Supreme COUr o
12. Contenus OI pera 1a of ias counw. aﬁidavn
are denled, There was 8 vecent posv.a of group . Di
ta.ﬂ as indicated in appointment ordexr it.seli.
These was no vecani post of x unskilled casual
labour in dispensary No. 5, There could ‘be no

name OI the applicant was nOt spmsored by the
Boployment EXchenge, . Lucknow because 0of the
manoeuVring of sri Yogesh Yedev, dealing cleik
0f class IV staff ' geup 'D’, by winning Oves
the staff Of Baployment Bxchenge, Lucknov, Tae
facis are like this "ehé.ﬂ Sri Yageéh Yadav |
(W\FT}\‘Z T desling clerk 02 class IV steff Wantel 0 make
sppoinment Of his Drother-in-law Si Prem Singh
Yedev; end 8:1 R.S. Chend, Office 8pecintendent,
wented 19 make sppoiniment Of his Own son ;nd
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Scl Ram Asrey Srivesveva, Leb Attendent, wenied
0 make eppoinment Of his brother-in-law srt
Ashitosh Srivesteve £0r the post Of Nursing
Avtendent 30 that ell the sald three Officisls
mede cOncesved efforis and menOeuvred t0 bring
the namesOf sll the thies aforesaid Cendidates
from the Employment Excheange, Lucknow along witn
Tew Others 1eaving many deserving Candidates. This
is why 'L‘he neme Of the spplicent was N0y spOnsOred
by the Buployment Exchenge Lucknow as Sri Yogesh
Yedev apprehended that the applicant having
requisite-quslifications end being scheduled
Caste candidate stendy good Chance. This face
and manOeuv; 1ng of the Office superintendent.
deallng .clerk, end Lab Assistant Catle 10 the
notice of the then C.M.0, Dr, P,B, Dey Chomi’hri
Who epprehending bad t name 10 h:!mself. end %t 10
the depaiiment Cancelled the I&sy of candidates
SPonsored by Employment Exchenge, Lucknow end
d1d n0t usilise the seme f0r making eppointment
0 _the pOsv Of Nursing Attendent, Dr, P. .B. Dey
Chowdh. 1 revdied in June 1987 and 1n nis place
Dr. R.P. Pandey became C.H. 0, The said tree
Persons , that is, Gﬁ’ice super:lnt,enden'a, Dealing
Clerk of class IV staff end Lab A'ctendan‘& 89t the
chancs .and did not discIOse to him aboui ihe
Cancellavion end non-uwilisavion of lisg of
candidaues sponsoeea by e Bnploymmu E:xcnanga
Lucknow in 1986( iows rds the middle of 19862 and
801 the same uuilized in sept., 1987 by 8eeﬁng
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;n intecview held in Sept., 1987. The lisv of
(-:n'ndid'ates for we posy of Nursing Attendant
reée:lVed in Oy about July, 1986 hed become
Obs;leie#fer hof!.dglnghiqueryiew_in 8ept., 1?87.
szégﬁ list Of cendidates hed 0 be celled after
imaps-e- Of phRxt mOre then !ﬂxxw & y‘ea*g_,:fr% the
ﬁﬁi)lﬂyment: Exchenge Lucknow buw wais Wes no%
d%ne due 0 manOsuvring b of 8s1 Yogesh Yadav, |
Dealing Cle.k of Cless IV steff emd 8¢1 R.S. Chend,
Office Superinvendens, In tis interview in
Bepi., 1987 conducved On e 1ist 02 1986 only
811 Senjey Srivastava Was selected and appointment
Order Wwas given burt the cendidates 0f the aforesaid
0fficials did noy Tind place in the selection,
S00n afver the,_seid..inéerViewye post of |
Nursing aviendanti was gdvartised/ﬁr_t Swatenw Bhacaw
on 30w, 8epw, 198748 enviiing epplica.don.
10; wie same, The applicans Was pOssessing we
Qualificasions mede en applicavion £0: we posy
0f Nursing Atiendent PWwsuens 0 ine sald
adve. visemen. and e aprlicent was celled for
inveiview on 5;55-88961%9 the Selection Boasd
The XEX three candidates 0f the aforesaiq three
0Officiels also éppeered befOre the 8elecvion Board
but no sesuly ngs I_)esn‘daclargd 80 fa:, Whav are
e duuigs of cesual labow heve noy beéxi»stated
in the comie,- effidaviv The epplicent was
regisvered as Nussing Avtendent wiih wae Employmeny
EXchange, Lucknoyw but 1 v was begguse of we |
clandestine menoeuvring of te said three Officiels
that they managed 10 bzing and sponsored e némes



of thelr kith end kin end g0t singled ouv
mény desesving cendidates duly registey
With the Bmployment Exchenge, Lucknowhirixing
including the applicanv. 81 YOgesn Yadav
personal wenv 0_the EmplOymen. Exchange,
Lucknow and g0v spOnsO;ed cendidatves acco:.ding
40 his choice,

13 Conienis Of pa:a 16 ‘as raga...ds ra.isins of
OBJ:E vion by v)k{e Enploymen v Exchange, LucknOw
s denied. The sforessid officiel heving failed
v0 schieve ihelr purpOse Of gecilng appoinment
0f ineir Own kiih and kin kepy 100king £0; &
6hgnce which ihey 89v On XX seiliremen: Of
Dse P.B. Dey Chowdhri, whose inswrucuions
regarding non-uiilisation were wiwnin s
knowledge and cOnwoOl Of we seid officials
Who did nov disclose ihe sane 0 Dy R.P. Pendey

u}yeribr ez}_d.. 1t ty‘esevoﬁ_ggl_als hg,d“tOId
Dr. R.P. Pendey thet the list sponsored by
the Buployment Exchenge Was ignOred by the
earlier C.M.0. 8:1 P.B. Dey Chowdhri, then
in thet eventu the 1ist of cendidates received
sometime in -Jnly“ 1986 would nave noi been
uiilised apdii_resh requisitions would neve been
seni {',0 ;Employman%, EXchange_, anknOw fori send ing
Hu;sing attendant. NO letter of E!nploymén%.
Exchengs, Lucknow raising ODJectiOn has been
_ annexed wiwh W comver affidavie,

14_ Contents Of pera i4 need no reply,

? ZOntents Of para 15 of the _quuz’l_tér“;.fﬁd.a.‘\.ri%




g N
~ 1 ﬁ/u)/
ere denied. The applicent was wOrking Nursing
Aviendant Wee.2,4-10-86 end On the dave Of
interview On‘§;i¢8§3 hed compleved 459 deys
wiw enuire satisfaction 0of his supesriOis and
officeis and Deing scheduled Caste Was enliled
0 De absOsDed Duv since vested inverest 0f the
seld three 0fficials was involved therefOsre wne
sighv end claim 0f wne applicenv was JeSpaidised
by wen, Afver wne £iling 0f he presenu case
the said Su1 YOgesh Yadav has g0¢ appointment
4 of his brother-in-lew 8.1 Prem 8ingh Yadev end
Of 511 Rem Ascoy 8:ivasiave, Lab L%ﬁt ,:a ’
brOihes-in-law 5.1 AsivOsh 8:1vesvavafeppoinied
as Nwsing Aviendanis On ine 1ise 0f 1986 wiwout
//‘ §97 ~ sending £0r the trasﬁ*r/;mm requisi wion,
/\\ / The appoinwmcni Of inese persons is malefide,
o . menOcuvered, and is illegal and wiwnOui jurisdiction
i6. Thai the cOnienvs 0f para 16 ave deniod, as stated
~o. & . above wiih full deseils,
. %_“-1 Vmoalk& COnwnus of pasa 17 of ccunw; a:tfidavit. need
g‘i M«M A"E)Q,B nO reply as nOwaing has Deen sebuited,
SRR :é‘;g{ &8 i Cﬂntants of para 18 are¢ denied,

cagatt

C bt Jm;»contenas of paca 19 ere denidéd,

Wa e AT I

gtk - MK TR DepOnen’c
1: Sy '
23 ot B \ P ‘
C\ \".,g‘s":&;,‘“,#'n’-_..' —
Vo alg 3777¢ _hLLmi%

I, e a.bOVe nemed deponenu V:lnod Kumar do hereby
verify thav the cOntenis Of pacs i 0 17 ave ixle 0
my pe:.sOnal knowledge and thOse Of pesa 18 ‘and i9 ;,re
belisved by me 0- be wle, nouning is falss snd

nozhing me ¢erial nes bhe cOncealed, =0 nelp me GO4
7Mwﬁf3 h{ dCPW""AlegmiﬁL}rh @5 15(3;4 lk. S ’9'\—-4.::3 z! JB&:} \'\‘-‘Qq. pe

bigfhor signature; T, I, before me, & ANz o) P72

/c'“*“ %{(p,. Deponent’
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VAKALATNAMA {jﬁ Ne 13/,

2 Cch f}rﬁf rvuowb L.’A—e ‘-c\!r«—fe - |

In the Ho‘n'ble

A
Lucknow Bench

\{ V\Gcﬁl Lumoe
A RN | 3 /Applt /Petrtroner/Complamant

Verses

.Umwe'a § L Seolieg
SRNEELL S’r\ cere Wi Defent. [Respt, /Accused

KNOW ALL to whom these presents shall come that |/We... D’{aﬂ

the above- e 2 B
e above-named...... ng,.do hereby appoint ‘

Shril. M. QUDDUSI, Advocate, ....cccccovuveeueineen.

ce8svses00 00 secsatancentoe .-ngh Court Lucknow Bench

(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and
authorrsed him :—

A R R L R X XX Y Y Ty

To act, appear and plead.in the above-noted case in this Court or in any other Court
in which the same may be tried or hea'd and a!so in the appellate Court including High Court
subject to payment of fees saparately for each Court by me/us.

To sign, file, verify and present pleadings, appeals. cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said case in all
lts stages.

To file and take back documents, to admit &/or deny the documents of opposite
partys. :

To withdraw or compromise the said case or submit to arbitration any- differences
or disputes that may arise touching or in any manner relating to the said case. PR

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said cause, '

To appoint and instruct any other Legal Practitioner authorising him to exercise the
power and authority/hereby conferred upon the Advocate whenever he may think fit to de so
& to sign the power of attornoy on our behalf,

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the resuit of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And |/we the undersigned do hereby agree that in the event of the whole or part of
rhe fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitied to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled -
is only for the above case and above Court I/we hereby agree that once the fees is paid. I/we
will not be entitled for the refund of the same in any case whatsoever. ‘

| IN WITNESS WHEREOF |/we do hereunto set my/our hand to these presents the

contents of which have been understood by me/us on thiS.. e ceeiienmce ...day of... .19 /

Accepted subject to the terms of fees. Client&j/ - Clren&vﬁ
o or,

1“) @ D fec’
Dy. Dire G.ILS.
C.G.JLS., LUCKNOW, G.G.FL.S., Lv

Ad\rocate

e ) -
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N 'VAKALATNAMA

. o In the Hd'_\"ble Hfgh Court of Judicature at Allahabad .
RN . At
3 o o ‘ Lucknow Bench

o .‘A \/\ %6 '\ » M\/\_/

Tt NI I e vecnanes PIfE/AppIt. /Petitioner/Complainant

KNOW ALL to whom these presents shall come that I/We

Verses

sereeresssniieiniesianiaiinnnne oo Defent. [Respt. Accused

teececcecesn ettt acvetcseigensns

A the above-named...................... sessssrereeseiiiiiiii ... d0 hereby appoint

Shri V. K. CHAUDHARI, Advocate,
cessreienienrerananeenane. High Court, Lucknow Bench

(hereinafter called the advocate/s) to be my/our Advocate inthe above-noted case and
authorised him :— .

S 00000 0000200000000000000600000000000e

To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or head and also in the appellate Court including High Court
subject to payment of fees saparately for each Court by me/us. :

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for

; executions, review, revision, withdrawal, compromise or other petitions or affidavits or other

.4 documents as may be deemead necsssary or proper for- the prosecution of the said casa in all
' its stages.

To file and take back documents, to admit &/or deny the documents of opposite
partys. o

. To withdraw or compromise the said case or submit to arbitration any- differences
or disputes that may arise touching or in any manner relating to the said case.

L
>

Tq'take execution proceedings.

To deposit, draw. and receive -moneys, cheques, cash and grant receipts thereof and
\‘ to do all other acts and things which may be necessary to be done for the progress and in the
' course of the prosecution of the said cause, .

To appoint and . instruct any other Legal Practitioner authorising him to exercise the
power and authority/hereby conferred upon the Advocate whenever he may think fit to do so
& to sign the power of attornoy on our behalf,

And I/we the undersigned ~do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do her‘eby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the above case and above Court 1/we hereby agree that once the fees is paid. I/we
will not be entitied for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this... ... ceeeesem vaee.ddy Ofcee vervenvee e 19

.,

c

Accepted subject to the terms of fees. Client : S lient
W s

Advocate
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‘ Reg;atered .
IN THE CENTRmL ADuINISTRmTIVE TRIDUNAL AT ALLAHnuAD
CIRCUIT DENCH, GANDHI BHAWAN
' - LUCENOW
Bkt
Mo cm:/cB LKO/, 4;1 /7227 §ated s
' RegiStf&tiOﬂ NO,§ 1;5 of lggliiz b
_ . hApplicant
V%rsus:
% ;Respbhdent’s
To

Plnase take ‘notice that tha appllcant above

nomed has presented an application a copy whereof is enclosed

‘herewith which has been rpglstered in this Tribunal and the

VTrlbunal has flxed - day of WWf;$w*”*,JQ°8 for

. 5 - ..
- PPN

oL -
It no, appearence is made on your behalfﬂ your
pleader or by some one duIy authorlsed to Act and plead on

your in the said appllcatlon, ;t w111 bé heard and ce01ded in
YOUT absence. ‘

Given under my hand and .the seaa of the Trlbunal
}this N day of e ey,

T _ " For DEPUTY Ré&sm;n
dinesh/ : |






